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(b) if so, the amount involved in pur­
chasing these ships ; and

(c) the total foreign exchangs impli" 
cation of the project ?

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS, AND SHIPPING AND 
TRANSPORT (SANSIDYA KARYA 
TATHA NAUWAHAN AUR PAR1VAHAN 
MANTRI) (SHRI RAJ BAHADUR) :
(a) to (c). Governmsnt of India do 
not acquire ships themselves but they 
approve proposals submitted by Shipping 
Companies,

During 1970*71, the acquisition of 26 
vessels of 6.05 lakhs GRT costing Rs. 
161.44 crores was approved by Government. 
After 1.4.1971, acquisition of 3 more vessels 
of 1.51 lakhs GRT has also been approved 
at a cost o f about Rs. l5 ‘00 crores. Pro­
posals submitted by 4 shipping companies 
for acquisition o f 6 vessels with 2.76 lakhs 
GRT costing approximately Rs. 59 crores, 
all of it bjing payable in foreign exchange, 
are under various stages of onsidsration.

| Hindi Mediu u in KcnJriya 
Vidyal ivas

*144. SHRI JA D iJA  : WiJi tho
Minister of EDUCATION AND SOCIAL 
WELFARE (SHIKSHA AUK SAMAJ 
KALYAN MAN Till) be pleased to Mate :

(a) whether Government have urgeJ 
the Kendriya Vidyalayas to switch over to 
ths HmJi medium fiom the new acidcmic 
year ;

(b) whether this directive of the 
Central Government has caused resentment 
among parents and teachers of non-Hindi 
regions particularly Kerala State ; and

(c) If  so, the reaction of Ccntml 
Government thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHIKSHA AUR 
SAMAJ KALYAN MANTRALAYA MEN 
UP-MANTRI) (SHRI D. P. YADAVA) :
(a) to (c). No, Sir. No such direc* 
live has been issued by the Government. 
However, in April, 7 l, reports appeared in 
some sections of the Press giving an 
impression that Union Ministry has issued 
directives, which would lead to the conver­
sion of the Kendriya j Vidyalayas into 
completely Hindi-medium Schools. Since 
this was not factually correct, a ‘Press 
Note' was issued immediately contradic­
ting the false reports.

Agreement for Im ports under PL. 480 
Programme

*145. DR. SARAD1SH ROY I 

SIIRI M. M. JOSEPH :

Will the Minister o f FINANCE 
(VITTA MANTRT) be pleased to state :

(a) whether Government have signed 
another PL. 480 agreement covering 
commodities worth S 120 million in April,
1971 ;

(b) if so, the main features thereof ;

(c) whether Government propose to 
take posili\e steps to stop dependence on 
48'J imports which play an increasing role 
in our economic affairs ; and

(d) if not, the reasons therefor ?

THE MINISTER OF FINANCE 
(VITTA MANTRI) (SHRI YESWANT 
RAO CHAVAN) : (a) and (b). Yes, Sir.
A statement containing a note giving 
main features of the Agreement is laid 
on the Table of the House. Copies of 
the Aijreement have been placed in the 
Libra y o f ths Partiamet separately for 
the information of the Hon'ble Members,
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(c) and (d) : Yes, S ir. Government 
have already annou!l ~cd their de~isiou to 
stop concessional import of foodgr ains 
after end of 1971. Import of cotton and 
soyabean o il will however have to be 
continued for some years because of the 
large galil between indigenous prod uct ion 
of cotton and edible oils and th e g row ing 
needs of the economy. Elfor t s arc being 
made to increase the internal production 
of these commodities also as qui ckly as 
possibic . 

State/1/ell l 

Main features of the PL. 48C 
Agreement signed o n 1·'1·1971 

as 8roended. 

A PL. 480 Agreement was signed with 
the US Govt. on Jst April, 1971 for the 
supply or Agricultural Commodi ti es fron1 
that country. The value of this Agreement 
was slightly increa sed in May 1971 (from 
$ 150.00 million to $ 158.3 million). Taken 
with these addition s, the agreeme nt pro-
vide.s for an import of 15,70,000 tonnes or 
wheat, 250,000 India n bales of cottou 
(200,000 bales in terms of US bales) and 
102,000 tonue s of soyabean oil valued at ~ 
158.3 million. About 80'~~ of the imports 
do not rcCJuirc" rupce payn1cot; these will 
be under what arc called Convertible Local 
Currenc~ Credit Terms i. e. repayable in 
dollars over a period of 40 ~enrs, in clu· 
ding a grace period of lO years. The 
remaining 20~ 0 import s w ill be paid for 
in rupees, whi ch rupees in turn have 
been carm ~ rked for loau lo Gov l. o f 
1 ndia ')3~ ,, and US use5 7%. Both the 
dollar and the rupees loan will car ry 
interest at 2~~ during the ilrst 10 years and 
3% during the subsequent 30 yea rs. 

2. The Agreement further allows the 
U.S. to convert S 7.5 million from ~he 
rupees earmarked for their use s ioto thtrd 
country currencies fot agricultural and 
educational exchang~> activities and for sale 
to U.S. tourists and c itizens in India. 

Mitbila U ni ve rsity 

"' 146. SHRl BHOGENDRA JHA 
SHRI JAGANNATll MISHRA : 

Will the Mintstcr of EDUCATION 

AND SOCIAL WELFARE (SHIKSHA 
AUR SAMAJ .KALYAN tvlANTRI) be 
pleased to state : 

(a) whethe r the executor or Darbhanga 
Raj has fo r ma lly hand ed over the Raj 
!-lead Oflice, Library and G 11est House 
worth above Rs. 2 c ro r:s to the Chief 
Minister of IJibar for the proposed Mithila 
Uniyersity ; and 

(b) if so, what arc the o bs truct ions in 
immcdiatclv starting the Univer· 
sity '? 

THE DEPU1Y MINISTER IN THE 
MlNl STERY OF EDl.!CATlON AND 
SOCIAL WELFARE (S IIlKSHA AUR 
SAMAJ KALYAN MANTH. ALAYA MEN 
UPAMANTRJ) (SllRI D.P. Y,\ DAVi\) 
(a) No, Sir. 

(b) Docs not arise. 

··· 1 4 7 * •..fr >.:~c:\-1 f~cw::r Cir "lii~'l 
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